IN THE CENTRAL ADMINISTRATIVE TRIBUNAT, HYDERABAT BENCH AT HYDERABAD -
C.A.NO. TF6./93

Date of Order: 6/7-93
Betveen: b : ' A
‘ w

1. Divisional Fallway Menager, (IG)
Soutn Central Rallway, Secunderabad,
2. Pormonent "oy Incncctor (Con)
S.C.Rly, Secunderabad.
3. Chied sSignal Inspector, -

Signal & Telecommunication Department,
S5.C.Rly, Secunderabad.

.e Applicants.
and .‘
1‘5 _QKOW\MM r
2. Presiding Officer, Labour Court, ' -
Narayanaguda, A.P.Hyderabad.-
Cew Respondents.

Fer the spplicantsL Mr.N.l:..Devraj, SC for Rlys.
For the Respondents: .a
CORAM: :
. THE HOMN?BLE M, JUSTICE V.NEELADRI PAO : VICE CHAIRMAN
) AND . :
THE HOW'BLE MR.P.T.TIRUVENGADAM : 'EMBEF(ADMI)
The Tribunal made the following Order:-

Admit. The operation of the orxder dated 11-3-32
in C.M.P.No. 2% 6/8-3{5.5_3 suspended until further orders.
Issue notice to the kespondents.

Post the case on 6,9.93.
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1. The Divisional Railway ianager (B.G) &.C,.Rly, Secunderabad.
2. The Permanent Way Inspector (Con) S5.C.Rly. Secunderabad. : !
3. The Chief Signal Inspector, Signal & Telecommunication.
Department, S.C.Rly, Secunderabad.
. The Presiding Officer, Labour Court, Narayanaguda, Hyderabad.
. One copy to Mr.N.R.Devraj, SC for Rlys. CAT.lyd. ;
o

One copy to Mr, .

: One spare copy.
pvm. ' : )
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c. '
- TYPED BY ' COMPLRED BY
CHECKED RBY E2PPROVED BY
N THE CEITRAL iD: CIi"ISTRATIV::. TRIBUNZL,
HYDERABAD BENCH AT HYDERABAD
THE HON'BLE ME,JUSTICE V.NEELADRI RAO

VICE CHEIRMAN .
AND - ’

THE HON'BLE MK.JA.B.GORTY ; MEMBERK(AD)

AN
THE HON'BLE iR, .CHA.DRASEKHAR REDLY
\ MEMBER(J)

ZND

THE HON'BLE MR.P.T,TIRUVENGADEM 3M(2)

Dated : /—7 /-1903

.ORDER/ JUDGMENT \

R .
Admitted and lnterlm dlrectlons

" issuegd

Dismiksed
sed as withdrawn

sed for default, \Q}

Rejec ed/ Ordered

No ordkr -as to costs. "V\

Dismi

Di smi






